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Hon'ble

Shri N,V, Krishnan

&ISTQATIVE TRIBQ&AL:‘?RISE;EﬁL'BS&Ea

G.A. 2226/94

st Qelhl this tho Sth day of Jaﬂuary, 1995.

ceram H

shri NoV. Kria*<'n, Vice-Chairman(A)
Dr..A. Vaﬁava_,~,'member(3) ‘

Brijendra 51ngh Kardam

' Under Secretary,

R/o €-53, Surya Nagar, ~ | . -
Ghaziabad - 201 011, esse e App}.icant.

(By Advocatse shri T.R.Mahadevan)

versus

1. KUnxah of India

(through Secretary) ~
Department of Personnel & Training
“North Block,

Neuw Delhi,

2. Union Public Service Commission
{(Through Socrntary)
Dholpur House,
Shahjahan Road, : _ o
New &olhi \ ‘ ' cessss Respandsnts.

(By Advocate Shri P,H, Ramchandanl, ‘enter appoaranca for tha
respondents.)

DRDER (Dral)

The applicant'bal@ngs to a Scheduled Caste and he was
an,Under’Secrataty in the Gévt. of India y when thc)applicé£ien o
uas7fil§d. Hls grievance is against the office Nemurandum i |
dated 19,1 94(Annaxure-ﬁ) which notifies the names of the
Graﬁa I officers of the Central Secrstarlata Service who'
have been included in the Select List of parsons canszderad‘
fit for appointment to the selection grade of the CSS'for the
year 1992 in which his name is not included, The cantantlonf
is that in terms of the D ,N.Adatsd 10.3.689 of the Nln;stry
of Parsonnwl, his name shuuﬁd have bacn lncluaad in thnt

Selpgt List even if he did not come up to the bench matk,

UL“



. | 2o % Lo N
ng és*ha‘ié not considu&‘unfit fnx promotian”

vide para
9, 3.4(1) af that 0.M, which reads as folleus~
"2, 3.4(1) In promotions by Selsctlons to. p@sts/
service within Group ‘'A' which carry an ultlmate
salary of Rs.5700/- p.m. in the revised scale,
the SCs/sTs efflcers, who are senior enough in -
“the zone of conslderution for promatlan so as to .
be within the number of vacancies for which the
selsct list has to bs draun up, would, notwith-
standing the prescription of tbenchmark!, be
included in that list provided thay are not '
considered unfit for prmmctian. :

2.  The Learned Counsel 6f the applicants says;that'tha .

applicant was sufficiently senior to be incluﬂad‘in the
senierity~list and he has not been communicatsd any adverse*‘

',rematk and, therefors, he could not have been consxﬁsr&d unfit

w S

~ for promotion, Hence his rewe 18 that in=-terms of thzs instn@eﬁﬁn%
~his pame should have been included in the seniority ligt. :
 ‘3. ‘ }Tﬁe learned counsel fcr tha respondeﬁts, Sh. P’H.Ramdﬁumﬁgi
;Froducad for our perusal the orlgxnal of ths minutes of tha‘J' ﬁ

meetlng of the selectxun Committaa held on 12,8,93 to draw. tﬁa

QSS Selactxan Grade sanxority list fo; the year 1892, wkrparu5¢l?7;
thereof shous that the Department of Personnel's~instructiom‘~

dated 10.3.89 referred to by the Ld., Counsel for the appllcant

‘uas takan 1nt0 account the selection Eommittee as well as athnr
relnyant instructions. The applicant's name uas,alsa,consldar&d ,
at 81, No.15, 40 persons have been dﬁcludsg‘in‘ihp Select ti&t‘%é
thch‘incluges the names of a number of SGhaduledCCasié'affibars;;¥
both‘sanidr and junior to the applicaﬁt. The euaiall‘aSsasémlnt  7
of the applicant wad that he was not suitable for promotzan,

: fram the grade of Under Secretary to Selection Grads Baputy

‘ Sac1etary, The learned counssl for the raspondsnts submzta f" o

“that tharu is no merit on the applicatzon.

4. In the circumstance, we find that the applicant has
not made out any case and, therefors, this D.,A. is liable



,,,,,

",tﬂ b‘ dlsmllsed at the admlsszan stage. Th§ léafned da&nsil ﬂ
‘for the appllcant howsver, submits that tho respandcnta may

 be alroctpd to revieu their earlier dgciszan.

5e | Ua are the velu that no such dlractlun can be given f
rby us. Howsver, we make it clcar that this order uill not
stand in the uway of olthurvtho_appllgant from making a
réqﬁsst for a :aviau or of thse rigponéentsffremicnnsiéariagj'
such requestys if made, " | |
6. o With this obssrvationsg, this application'is dismisséé'

at the admission stage,
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MEMBER (J) g V ICE -CHA IRMAN(A)
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